BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE
‘ BENCH AT CHENNAI

APPLICATION NO 18 OF 2021

IN THE MATTER OF:

R. Swaminathan, ~
Nagapattinam and Ors, -..Applicant(s)

Versus

1. District Fire Officer
Nagapattinam District

2. District Collector
Nagapattinam District ,
Nagapattinam .

3. Revenue Divisional Officer

4. Tahsildar,

5. Municipal Commissioner ,
Nagapattinam Municipality,
Nagapattinam

6. Deputy Superintendent of Police

7. Superintending Engineer

8. District Environmental Engineer .

9, BALAKUMAR ...Respondents

Report Filed by the " RESPONDENT

|,P.Egaraj, son of V.Pichaimuthu, Hindu aged about 54 vyears,
working as Commissioner, Nagapattinam Municipality, Nagapattinam, do
hereby solemnly affirm and sincerely state as follows:-

: B | am the commissioner of the Nagapattinam Municipality the

fourth respondent herein and well conversant with the{facts of the case

/
from the connected files. %v;é
7 ’ - Com ioner
Magapattinam Municipality




PR R -

2. Itis submitted that the action in coordination with the TNPCB
were taken and the property of the 9" respondent was inspected and the
various features and defects were noticed and the report was also filed by
the Joint Committee.

3. The notices under Section 56 and 57 of the Tamil Nadu Town
and Country Planning Act 1971, was issued to the 9" respondent on 18-12-
2020 to rectify the defects in regard to the building, which did not have the
permission under the Building rules to run the Kalayana Mandapam. After
the expiry of the time granted under the said notice to rectify the defects,
the Building was finally sealed by this Respondent on 26-03-2021 under
the provisions of the Tamil Nadu Town and Country Planning Act 1971
under Section 56 & 57.

4. It is submitted that till date, the building remains sealed. Unless
and until the requisite permission under the T & CP Act 1971 to use the

building as a Kalyana Mandapam are obtained and further required

permission from the Pollution Control Board are obtained, the building will
not be permitted to be used.

Hence, | therefore pray that this Hon’ble Tribunal may be pleased to
discharge the respondent herein from the Application No.18 of 2021 and
thus render justice. ' %‘5

- Commissioner
Solemnly affirmedon this the Magapattinam Municipality
16t day of June 2021
and signed his name in my before me,

presence.

SRG

-

Advocate, Nagapattinam

R. PARAMANANTHAM, 5.2 B.I
ADVOCATE & NOTARY GOVT OF jpii .
14:3.313, Peiuidm North at, i
NAGAPATTINAM. o1
Natary Recm.Nn. 9

Street, -
1001.-
284
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